
any loan so far. As soon as they uti­
lise these existing stocks, a loan may 
be necessary.

Shri B. K. Das: By what time are 
the cultivators including the share­
croppers required to pay the price of 
these fertilisers, and may I know 
liliether it is in the form of produce 
pr cash money?

8hri Kidwai: Some States may
accept produce, and some others cash 
money. But we have stipulated that 
the loans should be repaid by 30th 
June 1954.

Shri Sanmgadhar Das: My question 
has not been answered. I wanied 
information about the marketing of 
fertilisers, and how the loans are given 
to the peasants, whether through the 
Government or through/ some other 
company.

Shri Kidwai: That has been explain­
ed just now. It is through the Govern­
ment. But a scheme is under con­
sideration that the fertiliser factory 
itself will create a marketing board, 
and then we will have to consider how 
the loan is to be advanced. Perhaps it 
will have to be done through the mar­
keting board.

Shri Punnoose: May I know. Sir, 
why no short term credit facilities are 
allowed to States like Travancore-Co- 
chin? Is it because they have not 
applied for them?

Shri Kidwai! We had provided for a 
loan of about Rs. 8 crores. Only Rs. 
4*8 crores have been utilised. When­
ever Travancore-Cochin wants any 
fertiliser and approachea us, it will be 
supplied.
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Shri M. O. Runuami; May I know. 
Sir, what steps have been taken to- 
popularise fertilisers and with what 
result? May I also know what is the 
consumption for 1952-53?

Shri Kidwai: We are just now deal­
ing with the consumption of loans. It 
is Rs. 4-8 crores.

N a t i o n a l  H i g h w a y s

♦970. Prof. D. C. Sharina: Will the 
Minister .of Transport be pleased to*
state:

(a) the total amount spent for the 
development of National Highways itt 
the States of the Punjab, PEPSU and 
Himachal Pradesh during the vear 
1952-53: ‘

b̂) the amounts allotted for thei^ 
States for 1953-54; and

(c) whether it is contemplated X& 
undertake any new constructions?

The Deputy Minist^ of RaihrMys 
aoMl Transport (Shrt Alaimut^ (a>
and (b). A statement giving the re^ 
quired information is placed on tHte 
Table of the House. [Sec Appendix 
V, arinexure fJo. 11.]

(c) Yes.
Pirof. D. C. Sharma: 1 have not got 

the statement which is laid on the 
Table of the House. Sir. How can I 
ask questions? i think, Sir, such state­
ments should be supplied to the person 
who has asked the question so that he 
can study them. Now the hon. Minis­
ter says that he has laid it on the 
Table of the House.
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Mr. Deimty^Speaker: Now, the prac­
tice 18 this. Hon. Members who table 
42U68tions will take care to go to the 
Ifotice Offlcei All the statements are 
given there in advance* and they are 
Also put on the Notice Board saying 
these are all the questions for which 
answers have been laid at the Notice 
•OfRce.

Shri T. K. Chandliuri: May I point 
out, Sir, that somehow or other the 
practice of putting it on the Notice 
Board on the eastern side the lobbey 
iias been discontinued?

Shri V. P. Nayar: There is something 
«lse also, Sir. Only one copy is kept 
in the Notice Office and many Mem­
bers want to go through it. We have 
hardly 15 minutes to ô through it 
4md sometimes the statements run to 
pages. It is not possible to go through 
them in the circumstances.
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I will see to it that with respect to 
important statements about 6 copies 
«re supplied to the Notice OflRce. I 
will also look into the shifting of the 
notice and putting up the notice here. 
1 will look into all these.

Shri Gidwani: May I suggest. Sir, 
that a copy of the reply be sent pre- 
Tiously along with the agenda?

Saidar A. S. Saigal: Sir, the time lor 
supplementaries may not be taken up 
in this way. We <can discuss this 
natter aften^ards.

Mr. Depaty-Speaker: Very well.

Shri Gidwani: What I was submit­
ting was that the statement may be sent 
to the Member who has sent tha 
question along with the agenda.

Mr. Deputy-Speaker That is not
usual. Let me see.

Sliri Alagesan: With your permta- 
sion. Sir, I can read the statement. It 
is not a long one.

Prof. D. C. Shanna rose—
Mr. nepaty-Spaaker: The hon. Uan»> 

ber has not looked into the statement. 
How is he going to ask questions?

Prof. D. C. Sharma: I am going to ask 
a very simple question of the hon. Minis­
ter. What new constructions are we going to have in hand so far as theae 
States are concerned? It is a very 
small question requiring a very smatt 
answer.

Shri AUgesan I did not follow the 
question, Sir.

Mr. Depaty-Speaker: The answer is 
in (c).

Shri AUgeaan: I said Ŷes*.
Prof. D. C. Shanna: May I know. 

Sir, what is the new construction pro­
gramme?

Mr. Depttiy-Speaker: Order, order.
The hon. Member has not looked into 
the statement. I cannot allow such 
questions. The time of the House can­
not be wasted like this. Hon. Members 
must be more alert.

Prof. D. C. Sharma: But he is willing 
to answer, Sir.

Mr. Deputy-Speaker: No, no. I am 
not going to allow it in spite of the 
fact that the hon. Minister is willing 
to answer. The time of the House is 
not exclusively in the hands of the 
Minister.

Shri Heda: May I know, Sir. what 
is the principle that is applied while 
making allotments of money to the 
different States?
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Shri Alajcesan: Sir, it depends upon 
the needs and requirements of tbe 
▼arious States. They make a report 

then it is done.
Shri Nanadas: May I know, Sir, the 

total mUeage of roads tarred and 
cemented in Punjab, PEPSU and 
Himachal Pradesh during 1952-53?

Shri Alagemi: I would require
notice.

Shri N. M. Lingam: May I know, Sir, 
if the tempo of Expenditure on the 
ocmstruction of national highways in 
these three States is in accordance with 
the schedule envisaged in the Five 
Year Plan?

Shri AUgesaa: Yes, Sir.
Shrimatt A. Kale: May I know, Sir, 

whether Madhya Pradesh comes into 
Hw picture in this?

Mr. Depnty-Speaker: Madhya
Pradesh is not in the question at all.

Shri M. D. Joahi: May I know. Sir, 
ttke total mileage of new national high­
ways contemplated to be constructed 
in the year 1953-54?

jShri Alaw«m; For that also. I would 
require notice.

Bridges in Punjab

•971. Prof. D. C. Sharma: Will the 
Minister of Transport be pleased to 
state:

(a) whether any new bridges are 
going to be constructed in the Punjab 
during the next three years: and

(b) whether the Central Govern­
ment have received any representatian 
in this connection?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) It
is presumed that the question relates 
to the National Highways in the 
Punjab for which the Government of 
India have accepted financial liability 
provisionally. A number of bridges on 
these highways are proposed to be con- 
•tructed during the next three years.

(b) No.
Prof. D, C. Sharma: May I know. 

Sir. if the Government of the Punjab

haw sent a representation to the 
Bdnistry here to the effect that a bridge 
at Soan near Una is a great necessity 
for several reasons?

Shri Alagesan: Yes, Sir ; that bridge is 
on a State highway and as such, we 
cannot take any responsibility for the 
construction of that bridge.

Frol. D. C. Sharma: May I know» 
Sir. if the Government of India have 
received any representation from the 
IHinjab Government that a bridge near 
Guler in the Kangra district is a great 
necessity because it has some strategic 
importance?

Shri Alagesan: Yes, Sir. But it iâ  
on a State highway and not on a 
national highway.

Prof. D. C. Sharma: May I know. Sir., 
if the Government of India have re­
ceived any representation from the 
Government of the Punjab that a 
bridge near Dera Gopipur is a great 
necessity on account of its trade and 
strategic importance?

Mr. Deputy-Speaker: How does he
expect the hon. Minister to remember 
all these places and bridges thereon?

Pr«f. D. C. Sharma: The hon. Minis­
ter is in charge of transport over the 
whole of this country and he should 
know all these things.

Shri Alagesan: It is on a State high­
way. Sir-

B lo o d m e a l  for M a n o r ia l  Purposes

•973. Shri S. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any attempts have been-
made to utilise animal blood from 
slaughter houses for manurial our- 
poses; '

(b) whether any experiments were 
carried out to find out the manurial 
contents in the blood:

(c) the estimated quantity of bJood 
that can be gathered annually for Xbim 
purpose in India; and




